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 The issue involved in the present case is that whether the 

exhibition service provided outside India by the exhibition agency in 

abroad to the appellant located in India is liable to service tax under 

Section 66A in the hands of the applicant.   

2. Sh. Dhaval Shah, Ld. Counsel appearing on behalf of the appellant 

submits that out of the total amount of demand, the value of service 

amounting to 2291.77 related to using of website for technical 

information remitted to STN Columbus Chemicals is not contested other 

then this entire amount relates to exhibition service which was wholly 

performed outside India, therefore, as per Taxation of Services (Provided 

from Outside India and Received in India) Rules, 2006, the exhibition 

service falling under sub-clause (zzo) is not taxable by the recipient of 

service in India.  He placed reliance on the following judgments: 

 Positive Packaging Industries Ltd. 2015 (39) STR 219 (Tri. Mum.) 
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 Plastichemix Industries  2017 (5) TMI 1145 CES.AMD. 

3. Sh. T.K. Sikdar , Ld. Assistant Commissioner (AR) appearing on 

behalf of the Revenue reiterates the findings of the impugned order. 

4. Heard both the sides and perused the records.  We find that as 

regard the service of using of website the appellant is not contesting, 

therefore, the demand on the said service is upheld.   

5. As regard other services as submitted by the appellant before the 

lower authority, there is no dispute that that service  are of exhibition 

service provided outside India and received outside India.  In case of 

exhibition service falling under sub-clause (zzo) even part of the service 

is not received in India, therefore, the service was fully performed 

outside India.  As per the Taxation of Services (Provided from Outside 

India and Received in India) Rules, 2006, Rule 3 in clause (ii) includes 

(zzo) for which if the service is wholly performed outside India, it will not 

be taxable, the judgment cited by Ld. Counsel in the case of Positive 

Packaging Industries Ltd. and Plastchemix Industries (supra) are directly 

on the issue that whether exhibition service provided outside India is 

taxable or otherwise, Tribunal held that said service will not be taxable if 

performed wholly outside India.  Following the ratio of these judgments 

and considering the legal position, we set aside the impugned order and 

allow the appeal. 

 (Dictated and pronounced in the open court) 
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